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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAS D

0.A., 816/94. Dt. of Decision : 16=9-94,

Korlepara Venkata Satya Narayana «e Applicant,
s

1. Union of India,
Ministry of Defence(Finance Division)
rep. by Dy. Controller Genaral of
Defence Accounts (Admn.), Office of
Controller General of Defence Accounts,
West Block-V, R.K.Puram,
New Delhi - 110 066,

2. Chiaf Controller of Accounts
(Factories),
Calducta-% rod Bosd-

3. Contrdller of Accounts {Factories),
Ordnance Factory Projact,
Eddumailapram~502 205,

Medak District. A.P,

4, Director,
Defences Machinery Dasign Estsblishment(DMDE),

Post Box No. 2043,
Secundarsb ad - 500 D03. +«+ Respondents,

Counsel for the Applicent : Mr. GYRS Varaprasad

Counsel for the Respondents : Mr. N.V.Raghava Reddy,Addl.(GSC.

CORAM : ' oo

THE HON'BLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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Copy tote- '
1. The Dy.Contfeller General of Defence Accounts(admn,}

4,

Office of Controller General of Defence Accounts,
Ministry of Defence(Finance Division)Union of India,

Chief Controller of Accounts(Fact@ries).10-A,Auckland
Road, Calcutta-700 601,

Controller of Accunts (Factories),Ordance Factery

‘Project, Eddumailaram-502 265,

Medak District, A.P,

Director, Defence ‘Machinery Design Establishment(DNDE).
Post Bod No, 2043 Secunderabad-500 903,

One copy to Mr.GVRS Varaprasad,Advocate,Plot,No.15, P & T,
Colony, Mehdipatnam,Hyderabad =580 028,

One cepy to Mr.N V.Raghava Reddy,Add1,0G5C,CAT Hyd.

s

One spare.
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{ AS PER HON'BLE JUSTICE.SHRI V. NEELADRI RAO,
. VICE-CHATIRMAN .

IR 4

. Heard shri ©.V.R.S. Varaprasad, learned
counsel for the qp@licaﬁt‘and also shri N.V.
Raghava Reddy, lesarned standing counsel for

the Respondents. 7 o B
2,  .The qpplicant is challenging the order

dated 13-6-94‘wvhereby the applicant was compulsorily
re tisFadl S WeiFilde By WEP &A% wlishment. It is
stated for the Respondents that the enguiry is
dispensed with under Rule 19(iii)_of the CCs (Cca)
Rules 1965 as the President is ;atisfied that in

the interest of security of State, it is not expedient

to hold any =nguiry in the manner provided in the
rules.

3. It is true that the satisfaction required
under Rule 19 (iii) is subjectia<dm satisfaction
of the Fresident. But when it is subject to
judicial review, it is necessary for this Bench
to peruse the relevant records, for disposal of
this C.A. Hence Rl is reguired to get the same
produced before this Tribunal in 2 sealed cover

on 18-10-94./

4Mb\ M S—
“(2.B. GORTHI) , (V. NEELADRI RAO)
MEMBER (A®MN.) 1 VICE<CHAIRMAN ]

Dated the 16th September, 1944
Open court dictation
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Dy.Registrar(Judl)
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"and Interim directions

Allowed.
Disposed of Wwith directions.
Dismissed
Dismissed as
fismissed ﬁor

Orcernd/Re jecte





